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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL H HYDERAEAD BENCH B

L 8.1

0.A._105/95.

V.Krishna Rao
Vs

1. The Union of India, rep.by its
Secretary, Dept. |of Railways,
New Delhi.

2. The Sr.Divl,Mech, Engineer.
SE Rly., Waltair, Vizhkhapatnam.

3. The Divl,Rly.Manager,

SE Rly, Dondaparthi Visakhapatna%.

4, The Chief Mech, Engineer,
SE Rly, Garden Rﬁach ,Calcutta=-43

¥’

Counsel for the applicant s Mr,

Counsel for'the respondenté s Mr.!

CORAM: -

THE HON'BLE SHRI R.RANGARAJAN 3 MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

AT HYDERABAD;
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.. Respondents,

.Briz MohaniSingh

+R. Devaraj,br oGsC.
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when the OA waﬁ taken up for hearing.

for Mr.N.R.Devaraj,
|
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thle tﬁe applicant was working as
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ORDER |
LE SHRI B.8.JAI| PARAMESHWAR
the applicant. | The applica

: MEMBER (JUDL.)

nt was also|| absent

for the resp

d

learned counsél‘

the scale of pay of m.1350-2200/- a‘charge memo

Heard Mr.T.Satyanara

yana

cndents,

oods Driveriin

No JWMA/7/VICRG 139

dated 22-1-93 (Anneﬁure-l) was served on him alleging that on

1
8-11u93 he had_comm;

to work the'tréin‘fﬁ
on the plea of}long%

said train upto 07-3

train service in vio

(Conduct} Rules, 198
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UMW T ‘-ll\dvl na lf—

of ficer submitted hi
|
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him to the post of S

|
in the scale of pa;

and further directdq that the puqishment of red

the effect of postponing his futur?

|
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4, Agains
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the punishment impos

: |
No. wmn/v/wxn/sgn deted 8/9-11+94 ‘(' Annexure=S)

6. The res

inter alia that the

was under considerat

|

rity, the applicant filed th

hours of duty:thereby causi
5 hours and thﬁﬁeby causing

tation of Rulé §.1(11) of R

6, i
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s report. Gni?79-11-94 the

f.Diesel Asstsfant Driver o

of Rs. 1zoo-2040|' (rRPS), f
increments

the said punishment the app

dated 29-11494 (Annexure=6)

le his appeal has pending ¢

pondents have|£11ed their céunter stati

appeal datedl2?-11-94 sume

ion, that the‘

tted an act of ﬁerious misconduct in

jg detention

a pericd of

and seniori

ed by the disciplinary autiority by pr

tted by the

applicant even

using

rther from Vijaganagaram from 04-45 hours onward

of the
dis-locaticn to

ilway Service

icant denied th? charges anh an enquiry was

disciplinary

order No.WMD/ﬂ/YKR/6942 (Angexure-s) reverting

|
the pay of £5.1560/=
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uction would have

ty on
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six months period,contemplated unﬂer Section20(2

Administrative Tribunals Act has approached the
that he has-not exha\sted the requies available

the relevant rules,

In fact the appeal dated 29-11-94 ie

7.

before the appqllaté authority.

direct the appéllate authority to dispose of the
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8. Hence the

{a) The

(Annexure=€) submittéd by the appltdant in accor

rules and diSpbse of| the same within two months

receipt of a copy of| this order,

(b) In céSe the applicant desires for & personal

_————— -

following directions are g

){b) of the
Tribunal and

to him under

under condgideration

Behce we feel it proper ngWw to

said appeal within

o A L.

iveni-

R-23 shall consider the appeal dated 29+11-24

dance with |the

ffom the date of

hearing, the appellé&e authority shall provige him an opportunity

to the applicant.

is going to be aggrileved by the disposal of his
appellate authority he is at liberty to take suc
as provided fer in law,

9. With thel

No order as toc costs. '

\
(c¢) It i needless to say that in CQ

above directicn the OA is dipposed of,

se the applicant
appeal by the

h remedial action

-

/L/Q’\f“/\ﬂ am (R. RAN

(B.S+ ‘ )
‘ g MEMBER(JUDL.) -

Bgted_:_The Olst October,
bictated in the Open Court.
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_1997.
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